257 Contrel on Gotion
Yarn (st.)

Pric.s for Bxation of Price of over 860
mills which cengume different varieties
of cotton and produce different varie-
ties of yarn would have pebn time-
consuming. The prices were showing
&R upwald spustaed HesH&! dn’ Sivrie-
digle remedy. Aftér consultations with
the State Governments and the Plan-
mng Commission and representatives
of mill sector and decentralised «sctor,
and with tie asgistance of {achnical
officers in the Ministry who mamtam
statistical records about prices of cot-
ton and yarn, the scheme of Control
including price ‘fixation formula, as
mentioned earller, was adopted. This
formula wag applicable on a voluntary
basls to only 50 per cent of the free
yamm with the introductien of the
Control Scheme, it became apvlicable
to the entire quantity of yarm packed
for eavil deliveries.

3. In the initial stages when speed
was of the essence, the allocations
were made without waiting for count-
wise requirements of the State Gov-
ernments These requirements change
from season to season and with chang-
ing fashions or consumer tastes at
home and abroad. It was, therefore,
necessary to collect this information
from individual States. When ad hoc
allotments were made fir the later
half of March 1973, on the basis of
information available with the Textue
Commissioner, many States pointed out
that the latest Information available
with them showed different countwise
requirements and therefore declined
to accept allotments made by the
Textile Commissioner. Similarly, in
the case of textils milis, the production
had been maintained on the December
1977 pattern ang thére was gome delay

show ¢ause against prosecutiom,
1oth April, 1978, «ll but 12 mills had
sent in the roquisite mforn.ation. Tex-
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4. The collection of information and
rectification of the earlier deficiencies
hes been completed wna firm alloca-
tions for quarters April-June and
July-September have been made by
matching the count groupwisz requue
ments of the States with count group-
wise production of the Mills; but a
large number of stay orders on writ
petitions, over 700 by ncw. in the
Supteme Court and various High
Courts, has disrupted the distribution
of yarn through the authorised chan-
nels. We are taking steps to get the
ftay orders vacated and are contesting
every writ petition.

5 The Yarn Control Scheme was in-
troduced to help the weavers to the
maximum extent possible in condi-
tions of acute scarcity and it has help-
ed in easing the situatiny ang In
arresting the galloping rise in yam
prices. With the improvement in pro-
duction due to the restoration of po-
wer cuts, distribution control in res-
pect of blended yarn, industrial yarns
and of yarns upto counts 40s has been
relaxed. The matter is under constant
review of Government so that the in-
terests of weavers in the decentralised
sector are profected. All the officers
in whatever capacity they have been
connected with the Yarn Control
Scheme have done their best under
various constraints and difficult cir-
cumstances and there Iz mo reason to
question  their motives. Considering
the facts and circumstances of the
case, there is no meed for sefting up
any investigation or imternal enguiry
into this matter.

12.55 hrs,

STATEMENT HE, FLOOD SITUA-
TON IN UTTAR PRADESH

MR. SPEAXER: Shri Balgovind
Verma. He may also lay it on the
Table.

THE DEPUTY MINISTER IN THE
MINISTRY OF PRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): This morning I have
received some further Information
which I want to Ehare with the House.
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MR, SPEAKER: Whatever you bave
got, you lay everything on the Table.

SHRI BALGOVIND VERMA: Yes,
Sir. I lay the statement on the Table.
{Placeg tn Library. See No. LT-4340/
A/7381,

———

12. 56 hrs.
MATTER UNDER RULE 377

ACUTE SHORTAGE OF COAL IN GUJAmAT
MR. SPEAKER: Shri P. M. Mehta.

SHRI P. M MEHTA: (Bbavnagar):
Sir, with your permissimn, under Rule
377, I would like to maks the follow-
ing statement.

-T

Gujarat i3 facing acute shortage of
coal I have received telegramg from
Bhavnagar, headquarters of my consti-
tuency and also from Baroda. Tele-
grams are to the effect that they have
recelved very meagre quantity of coal
againct thelr requirements of the
months of May, June and July 1973.
Practically, there Is no stock of coel

A textile unit at Bhavragar wpiz,
ne New Jehanglr Vakil Miflg has
received only 52 coal waguns against
180 wagons of their three months
quota <ince May 1973 Stock with
this Mill will hardly last for five days
or so If coal wagons are not rushed,
the coal crisis will resull into {he
closure throwing 2500 warkers out of
emplovment This will affect nearly
10000 souls of my constituency head-
quarters.

Simllarly slack coal renuired for
manufacturing bricks at Baroda is not
supnlied by Colllery authoritie: as well
as Raflways since Mav. June and July
1973 Tt is avprehended that two
lakhs of workers, mostly Harlians, and
Adivasia would be jobless if coal is not
supplied and wagons not rushed to
Baroda

I draw the attentlon of both the
Ministers of Raflways and Stesl and
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Mines to this serioua situstion and de-
mand immediate a rusb of coal snd
coal wagong to Gujarat, gpecially to
Bhavnagar ang Baroda.

I may add that some coal has come
to Bhavnagar by sea. I do not know
to what extent this will solve the pro-
blem of shotage of coal. Government
should see that because of coal trens-
porteq by sem, prices do not rise.

12.59 hrs.

The Lok Sabha adjourned for lunch
till Fourteen of the clock,

The Lok Sabha re-assembled after
Lunch at three mnutes past Fourtcen
of the Clock

[Mr. DEPUTY-SrEAKER in the Chairl

Re STriEr BY StAaTE GOVERNMENT
EMPLOYEES IN RAJABTRAN

SHRI S M BANERJEE (Kanpur):
Sir, you are aware there is a complete
strike by the State Government em-
ployeeg in Rajasthan ang the whole
administration 1n Rajasthan 1s paralys-
ed.

MR DEPUTY-SPEAKER- How does
the Centre come into the picture?

SHRI 8§ M BANERJEE. The
leadership of the Central Government
employees in Rajasthan has also taken
a demsion that 1f the sinke is not
settled after negotiation the Centiral
Government offices in Rajasthan also
will be closed. Fven MPs eand
ML As. are not allowed to go inside
the jail and see the arrested em-
ployees. The Centre should take the
initiative in requesting the Rajasthan
Government to setile the ghike soon.

SHRT JYOTIRMOY BOSU (Dis-
mond Harbour): Thig is the 20th day
of the strike. One thousand employees
have been demotocd and more than
2,000 employees have been arrested and
600 convictéd. This is a maiter which



